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CENTRAL ADMINISTRATIVE TRIBUNAL | ]j;
CIRCUIT BENCH AT LUCKNOW

augst 21, 1989

Registration T.A. No. 495/87(T)
Jagdish Kumar Bhatnagar eeee Applicant
Vs,

Union of InGia & OrS eee Respondents

HOn' M£o D‘K. Ag;;awal‘ J.M.

The applicant is present in person.
Shri Prashant Mathur, Advocate is present on
behalf of respondents,
The applicant files an application to withdraw the
proceedings. In view of the decision of this Tribunal
in T.A. No, 523 of 87(T) Kesri Lal Dhusia Vs, Union of
India and ors judgéent dated 2/8/89, there remains no \
doubt that the applicant employee is not entitled any V
out house, in view of the policy decision of the Railway
Board in the year$/£ack and reiterated in the year 1985,
Therefore, the competent authority is entitled to take
or not to ta@8ke possession of one or of the other out houses
attached to the bunglow, and to review or not to review
the¥r rent according to rules. The matter is concluded
by the aforesaid judgment. Therefore, the applicant is
allowed to ﬁithdraw his application. There will be no order

as to costs, in the present circumstances of the case,

Ix @ 'mfﬁé%,

MEMBER (JUDICIAL)

(sns) .

August 21, 1989 ST

Lucknow. e
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3, Thet the plaintiff wes served with memorandum

debed 16, 4,.19'84,' requésting him to hand over the

vacant possession of one of the out house Mo, "C"

abtached with the . Bunglow of the plaimbiff,

4, . Thet the plaintiff represented against the

Memorandum dsted 16,4,1984 regarding the detatchment

of one of the out houses of his Bunglow which was
in his possession since the _date' of allotment and
occupation, Thed.efendant No,2 did no’ reply the

gaid representaticn of the plaintiff,

5, That the plaintiff egdin represented by his
representshtion dsted 19,11,1984 agdirmst thé detatch-

e nt of one of the out hows es of hlS Bungl ow,

6, Thst the Deputy Diirector ( rdministration) 7
replied the representation dated 19,11,1984 by his

letter dated 19,1,1985 in which he referred the

letter To, 289-W0 {Cut louses) dated 17,8,1977 of

the Genersl Yarm ger, Northern Reilway (¥,R,),

7. .' Tha‘d .’che aforeseid letter cleerly me ntioned
thet the cases inw;.hich the gegregation is not
feasiblev due to excess of coéts or proximity to main
bungl ovr or the out houses heving out liv-ed their

-

norma 1l lives, they shell contimvue to ramein with

Contd, at page 3.




- _ the bungdlows and their rert should be 1ncluded in

the asoessed rert of such bUHO'lO\Ta‘

8, That the pld nmtiff wes allotted the bunglow
aionfgv.rith the out houses on 7,/10,10,1983 much after

3 . ‘ 17,8.1977 and besides thig the rent of the bunglow
- glongwith the 6ut houses sgtillare bsing raaii sed from
the plaimiff's salary at the same rebe of rent
since the occupation of the bunglows glongwith the
out houses,

£ - 9,

That there is an offt e counml of the R,D,S,0,

[

hepded by the Director Gemersd as its Chel men,
P

i ch t&,a certein decissiony regerding the

staff ma;ter‘s. The said 6ffice counecil in one

of thz: meetings with Sta ff Associgtion held on

11, l 1983 took the decigsion in respect of the out
"houges in t'he Vl‘f,D,' S,O. containad in the copy of
th‘e mimtes of tle meet iﬁgs,' J"Cl cir are veing filed

in the eforesaid suit,

lQ. Thet the. bunglows and it‘sou.t houws.es are

very old and the out how es having cutlived their
normd lives Iand__the roof of one «f ‘Athe out houses of
Bunglm?r To, C—& Ve 12 s filen down, 3esides

th is, there are no basic emenities, such &s babh

room, la terine, kitchen and electricity etc,,

VY . _ 4 |
\_S/q:% mfcfbﬂ]l | | o
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provided in tie said out houses atteached wiih the

bunglow of the plaimtiff,

11, That the decision of the szid Office

~

Council meeting nel¢ on 11,1,1983 is not spplicable

to. thé out how es a‘b’c ecke d with the bu.riglcw of the
bty ~

!, A

sfor the reasons steted in parz 1C =bove,
Begidesy, i is decision ca be mmdes zppnlicable to
the bunglows sllotteéd after tte decision of the

office council meetingy i.e, 11,1,1983,

12, . That the presert suit isfo permenent

injunction to cbtd n an ,'wrge.nt exd 'ixamediefce
relief in respect of the d.et st chment of the out
‘house of the bunglow of the pleimtiff egeinst the
defendants, hence the ap{plicg»ti on ‘for lesve of the
court without serv @ the notice under Section

86 C,2,C,, bas been filed,

13, That the cause of action sccrused to the
plaimtiff agimt tle defendert s on 16,4,1984 vhen
the manorandum dsted 15,4,1984 of the defendant

Yo, 2 was served upon the plaintiff snd sgd n on

19,1,1.985 wien £l Ie tter dated 19,1,1985 was .

‘gervad upon the pld ntiff in Mensk Negar, Pergana
Tohsil amd Distric.t Lucknow wit hin the jurisdiction

of thig Hont'ble Court, K

Cort d.. at wmge 5,

—



O CJKQ—

5

28

14, That the velustion of the suit for the

purposes of jurisdiction and cour’a fee is R .840,00
being emel reit oi‘ the bunglow of the%
alongmth the \out houses ig deducted from the salary
of the plaimtiff, but it being a suit for pemmnnent
injunct ion hence the court fees, on 1/5th of

ks, 840,00 € Rs,22,50P is beimg pdd,

15, Thst the pleimtiff is entitled for the

following reliefs:-

(a) That a decree for permenermt injunction
res;;raiﬂiné the d-efendantg, from .
Vdeta,tiching the out house ¥o, ngn of the
mglow of the plaintiff stated in para 2
above be awarded to the plaintiff against

the deferidant S,

(b) That the costs of tle suit be awarded to

the pld ntiff against the defendents

(e} That any oth er relief which this Hontble
- Court may deem fit snd proper be &glso
awarded to the pl alntn ff ageinst the

defendant s,

Lucow dabeds~ @%’C ’D)O)'<

14,530985, - - Plamiff,

Contd, sh-page 6, |
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Veri‘t‘ ication,

I, Jagdlsh Kumar Bhatnagar, the above named
plaintiff 4o hereby verify that the contents of paras
1 to 11 are true to my knowledige anmi those of paras

12 to 15 are belisved by me to ;ne true,

Sigmed and verified this 14tk day of May ,

1985 in the civil court's compound at Lucknow,

Lucknow dated:-- ‘ _ . -
e >)5T—
14, 51985 g%m =272 k :
Plaintiff,

Through:

( D.K. Raizada ),

Advocate,

Counsel for the plalntiff,
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/
(;’» GOVERNMENT OF INDIA

-,

MINISTRY OF RAILWAYS
(RAILWAY BOARD)
f),o

7, /LL (}o/wm % M J«\

.........................................................

L3
Subject : Qp\ g M&\ %

ab%l.z\q/ A )Vm.k-./wﬁfv.....P:j. i

U! —

\j\/ X bﬁ’, p""\’k”'
) /
. | am dnected to refer to your summons’orders dated..... )J\ﬂ! ..... JOn the

subjectgmentioned a?i\\/f and to state that the General Manager..i\.\@.’.\{.[\.\ | 2

creriicisenees e e oo 18 the competent authority to deal with this matter.

The su~~ans/ordafs in guestion have, therefore, been sent to that authority for
s b

™
bt

.

Sir,

5 : ; 'Yours faithfully,

¥ \’\;W’w&
- fogw
. /
T {( ¢ & BN E)
o (O3 | ¢ J

Copy together with a Courtﬂsummons/o‘irs forwarded to the Genera!
Manager.......c......ceco......) o e I @...for necessary action.

New Delhi  \\{ 4194y
<

The date of hearing is

A/As above. for Director Establishment
: Railway Board.

2
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AT .
p) o »
P Governuient of [ndias Ministry of. Railways @4/
‘ad

Manak Nagar,

MAY

\‘ .
%\cl‘k.

Sub: Alloti.ent of res;dentllL ;ccuumodatlon

- Research Designs & Standards Organisatien
Lucknow~226011.

Dated ;- 7 I {3

/o

at Manak Nigar, Lucknow,

o o 09 8

The following officers/Staff aru allotted quarters as

%gdiczted agaiinst then -

a2

Se sl e . Present Qre NG, - i
i BRI = 2 N p . 2LL!
T, Nawze & Designation ors. N, Alotted Renarks
Y Y. R - . e .
Q‘/' /\/. ,/.?IA Oa/'ﬂ«; (’;C"A'/ . _/-,’ l 2 i//,' ) A | / -f{ i t/ //J RS /-. /’i
‘ A e
' f e, / wL /[ff

. R

S e ! A sTmentl

7 /<‘ |

1o W Hf/us -8

The rent liability will comwence from the 3th daJ of 1ssue

of this letter or the date of DCCUQIBLbn, whichever is earlier.:

This per:od of 8 days will count from
rixde available four occupatic.
allottee tu check up the
IOW(sstate), duSO/LﬁCkHQW._

o 3.

the date the quarters are

Lt will be the responsibility of the
2vailability of the quarters from tuev

i

The occupation/v icuaciyn olly ol tue guarters of emplbyee

cencerned should be furnished fawediutely to the &dun. bectlon as

well as toe SO/e~L11iI/E~IV b,

L. The

v d¢ su will be tdaken as rufusiL f tlp
o Clic j‘e r.
§§‘ L.

qu:rters within 7 days fru.

Lo/ IUW( st 1te),

auployee conicerned should send his acceptancy of the
allctient within the pericd stipulated in para 2 above. Failure to

lllOﬁxdnt fir a per;od of

In case the ewployee concbrncd dees not occupj the railway
the date of issue of this allotrent;

order he will be liable tu pa, the rent fros the date as stlpulated

in para 2 .boves

Da/inil.

1. Officer/Staff Concerned, 6.

2.50/8-I11 or IV . 7.

3. [own mnginecers 3.

;+o .LC(‘J/...\bt te- 9¢
,, 50 :s--x-u 100

v

,'r"'\ - B ~ o
. . ;/,’ ~TN S

i
fur Director General
flectrical Forewan o
fitiance & Accounts Branch.
O(J/hf‘,g ,E"‘IV, DI)/ﬁA"II '
tlec, Chargewan (Metre Sec. )
ADu/Tele-I, Co .
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/o Government of India, Ministry of Railways

r——

Research Designs & Standards Organisation 212’1 |

Manak Nagar, ILucknow-11

No. A/AT/NS Dated 16-4-84,

: A2t
MENORANDUM Eﬁb

In accordance with the rev1scd lelcy of the Rwllway Board
the scale of out-house attached to the Officer/staff quarters
has been reduced., Accordingly it has been decided to detach
, - wo, G Drlz7l 4

sut-housec No, SN~... attached to quarters No. sensens
which at present. stands allotted in his nome.

Shri ....:.l....cisl\éajik&$%~ 4 is therefore requested
o handover the vacant posseésion df the said unit of the
tout-house' referred tc in para 1 above within a period of
60 days from the date of issue of this memorundum.

sd/~
. ( K.Kumar )
DA: Nil for Director General
Shri

<. 1R L\Q'fm&ﬁélv

KCopy forwarded to Town Engineer. He may please take
over the vacant possession of the above unit of the 'out-house'
and submit a vacation report.

: sd/_
f { K.K. umar ).

DAy Wil S : sr Director Genergl'
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Government of India-Ministry of Railways
Rescarch Designs & dtandards Organisation

No,A/AT/HS Manak Nagar,Lucknow-11.
Dated 19fh January, 1085
Sub: Detachment of out-houses from ‘ — :
ID Type & C&W Bungalows. @ 75
LN B 1 ’ .,\c . )

As requested in your representation dt.19.11.84 a Cgpy of
the GM Northern Railways' letter No.289~W/0(Outhouses) dated
17.2.77 is sent herewith on the guide lines of which the out-
houses attached to LD Type & C&W Bungalows have been detached.

- R 8d/-(X. Kumar)

Di: One (reproduced below). Dy.Director(Admn,)
A copy of Gerneral Manager, Northern Railway, Head Quarter's office
letter No. 289-W/0(outhouses) dated 17.2.77.

Sub: Scale of out-houses for officers Bungalows.

. 9 @ -

The question of fixing the scales of outhouses for officers
bungalows was ongaging attention of this office for past few
months., It has been decided that the scale's laid down in Reilway
Board's letter ¥o.53-W/191 dated %,10.55 as given below will
continue to be followed on all the Divisions.

1. For Asstt, Officers One outhouse
2. For Sr. Scale Officers One huthouse

2, For Junior Admn, Officer Two outhouscs

4, For Sr, and Intermediate Three out houses,

Admn, Officers

In the case of old bungalows when the number of outhouses
provided are in excess of the scales indicated in para 1 above,
the excess number where it is feasible and where the cost is not
excessive should be segregated from the main bungalow by constr-
ucting a proper boundary wall, provision of independent entry
and exit, water supply and lavatorics except where community
latrines are provided and allotted to the railway employeces on
the basis of entitlemaent. '

In tjese cases when the segregation is not feasible dus to
cxcessive cost or proximity to the main bungalows oxr the out-
houses having live their normal lives they should continue to
remain attached with the bungalows and their rent should be
included in the assessed rent of such bungalows,

LI



The Directnr General, o
24De5.0,, Lucknow. .- . : EA’L-"‘

iespected Sir, e . ?&%

Suhs Wetﬂchment nf the out-hnruses fron the
quarters ~f the qlﬂ cqlqny. !

o0 s o n

With rrofound.zrief and 7rest resentnent, it is tn
brinz tn y~ur kinAd nntice that anto A*ﬂlnistrqtlon has
taken an arbitrary snd unlawful decisinon »f the detachment
and .subsequent allotient of some out-h-uses attached to C&W
and LD tyre qusrters under the nccuratinn nf the officers and
staff. The Agcision, apart frow Hein* questhnaH19 5N acenunt
of 1ts provpriety, has alsy cous ed undegira~le harrass=ent to
th~ occuvntiﬂn nf the quarters. ‘

9. The railw=y qﬂﬂinistratiﬂn and the oafficers and staff
nceupyin.g the quarters in questinn have a land--1Insgd-tenant
rel~tionship as the quarters have “een Auly =1lnted to then.
As such, no rartisn of it c¢an “e =and ghould he snatched fron
the mccuﬂants nf the quarters and allotted to so=e grnlnvees
Aurinz the rerind »f the formerfs occuraney. If at 211 a
Aeviatinn has 10t tn he nade froan the norasl laws and rules
~f the lanA-lnrA-tensnt rel-tisnsghip on Acenunt. »f the
quarters heinz movernmient prorerty, it Yy he Aone nnly in
special cases under very sexeertinnal circunstances. In the
rresent case, the Aetsils nf which are ziven in the = °

‘ subsequent paracraphs, 1" i ohvinus that the e has not been
- any urstency for this anA. the Azlachnei.t anA consequent

qllotﬂent nf the out-hnuses is: *rnssly nhaentlﬁnﬁkle and
1arily ille*QI. o ! |

13. Ss.e nut—hnuses were detqcbpd and allotted snnoti’e hack
and subsequently = sinilar order for allotment of 10 nut-hnuses
has been passed and executed in Scrte-der!198%. In the lotter
case, A Mepraniun Yo A/AT/7S 2ated 16.4.84 was served on
snme onfficers sni staff and anly a fraction »f the rece~ients’
of the merprandun were farced to. get their ~ut-hnuses
'4etqched. Sevaral rerresentatlons have “een nade since 1982
hut nn actinn has heen teken and thé representations, in
fact, stand unreplied sn far. Actually .a clquficqtiﬂn was
smuﬁht,n“out the "rovised rolicy ~f the u-llwqy TgarAn hy
aany recer~ients. »f the —memrandun fron the administratinn
Wut no reply had Yeen zivaon, As a-vainst this, the allnt-ent
nf the out-houses has Yeen Arne for some of tho quarters in
%uestlﬁn without any clarification or review in the natter.
n this conneetion, it is clarified that Reilway 3a:rd's
orders or policles which are heins nften qunted on the
suhject have not heen fsllowed in =ny case Wy any standarAs.
On the other hand, snie of the Adirectives frn=m the “nard in
this eonnectinn have “een vinlated =t the tine of Aetachnent -
anAd allotrent.

cereec/2
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v) As rer the d.ilway oard's Airective the detachnent
ani consequent allotnent of the out-h-uses may be
Anne nnly in those case where it is rractic-ly
feasinle and advance sction has heen taken suitahly
in the mAificatinn in the out-house and -arent
quarter, %s37e i71ediate independent facilities in
the farm nf electricity 1ino, watar sun—ly, .
sanitatinn, Aemarcation nf ®Hundary, entry-cxig
nassace ctc. have ts He Anone hefnre the allotment of
the out-houses in favour of nther enployees.

5. Kgeping in view the a™ve focts, it is clear thet the
allot zent- =f the out-houses has not heen 4Adne in proper
order. It is, therefore, requested. thnt the allotaent
orders till Septo-ber, 1984 nay please “e nuashed wign/by
returniny hack the out-houses in qu@stiwn to the nccupints
of the main quarters - : furthe eT,
nn such allotment order ~r Aetachent order 13y please e
issued forthwith. It is reiterated that the Aetachment of
the out-hnuses an he Anne snly in the coseé nf extreme
ursency when the quarters fall facant and Aue action is
taken for the rrovisinn of inderendent fncilities to the
put-hnuseas unﬂer consideration for detnch‘@nt.

A e It is ur.ed nnce a-ain that the whnle natter nay rlease
bo reviwed in tntality and suita™le actinn as called for in
para 5 be please teken irediately.

| With thanks,

[retrospective effect : _ Yaurs;fﬂithfullY; )

| | | B , R
19.11-'4 SR e
S K. gHATNMMZ>
lkigt:~£f£§227/l”éeumxﬁfiﬂyﬁﬁw

Locwmwow - 216 o)),
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» In the court of Munsif Havall, Lucknow,
v
Jagdish Kumar Bhatnagarceseseecss .P1aintiff,
Veo
w Union of India aml anotherceccessec.Defondants,
R Suit No, of 1985,
Tt :
& Reglistered address of the plaintiff,
JAGDISH KUMAR BHATNAGAR
SCN OF LATE SRI MAN MOHAN SAHAI
RZSIDINT OF BUNGLOW N. LD-107/A7
MANAK NAGAR, ,LUCKNOW,
T

Lucknow dated:--

14,5, 1985, -

. ~ 98"
Gounsel For the 1aintife,
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In the court of Munsif Havall, Lucknow,

o

R. S.c' NOg Of 19851’

Jgadish Kumar Bhatnagar......Plaintif f.Appl icant,

Versus
Union of India & another.....bPefendants~Opposite
- Partiles.

Application urder section 80 (2) C.P.Ce, .

for leave for exemption of the service of

the notice under section 80 (2) on the

«/dei‘ eniant s,

applicant begs to submit as follows:..

That the plalntiff has filed the aforesaid
sult for permanent injunction against the defen:
-dants for restraining the opposite parties from
the detatchment of the out house attached with the

- bunglow of the applicant,

26 That there 1s apprehension that the defen.-
~-dants may detatch the out house No, " C" of the
bunglow No., 107/4, of the applicant,

36 That dus to the aforesaid reasons the rslief

clalmed in the suit is urgent and immediaste and

Contd, &%t page 2, .




! .

A

-

- -~

the service of the notice umier section 80 &R}
(1) will cause delay and may irustrate the purpose

of t11ing the present sult, -

Wherefore 1t is most respeetfully prayed
that this Hon'ble Court be pleased to exempt the
applicant from giving the notice unger section 80
(1) of the C.P.C. |

Lucknow dated: - - @W”—J% 45

14.5,1985, (D.K. Raizada),,
Advocate,
Counsel for the applicant
plaintiff,
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Intne court of munsif Havall, Lucknow,

0
R.S. MO, of 1985, K

%% ' Jagdish Kumar Bhatnagar, aged about 49 years,

2

{

O

-

o

son of Late Sri Man Mohan Sahal, resident of
Bunglow No.LD-107/A, Nanak Nagar, Lucknow,
esessesPlaintiff,
Versus
1. Union of India through the Chairman, ,
Railway Board, iﬁﬁﬂ}{eﬁo)\i&‘p Dol
2, Director Gsmersl, R.D.S.0,,

Nanak Nagar, LuCknow,....Detendants,

Application under order 3y Rules i any 2

read with settion 151 C.P.Ue., .i0r the

issue of ad-interim injunction order,

rhe plaintiil begs to submit as foriows:..

s

1, That for the facts and reasons deposed in
the accomparnying afiigavit, it is expedient in
the ends of justice ithat ithe deslfenjants, their
servants, Agents etc,,.be restramed from #ha
detatching the out house attached with the bunglow

T
0T the plaintiff til) the decision of the suit,

//——_
e ’)/)J\L

contd, at page 2,
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Whereiore it is most respectiully prayed that
this Hon'ble Court bé pieased O 1s8sue an ad-interim
injunctién order restraining the defemdants, their
ssrvants, Agents etc.,, Irom detatching the out
house attached with the bungiow No, LD-107 ‘A .
situated in M2nek Nagar, iucknow of the p&%@?
tiil the decilsion of the suit,

~

Lucknow dated:--
14.%1955, /@mcmmg

Plaintifi.Appl icant,

Through

Dho3o—5

( D.X. Ralzagda ), -
Advocate,
Counsel for the piaintiff
Appl icant,




.k
. j ' - In ths court of Munsif Havali, Lucknow,

ReS. No, of 1985,

I
Jagdish Kumar Bhatnagareesesses..Plaintiff,
( Versus
Union of Imla anid another,e......Defenjants,
T4

o Aftidavit,

I, Jagdish Kumar Bhatnagar, aged about 49
years, son of Late Sri Man Mohan Sahai, resident
of Bunglow No, LD-107/A, Manak Nagar, Lucknow, do

hereby solemmly aff im and state on-oath as

follows: .

1o That the deporent is the plaintiff.applicant
in the above noted suit and as such fully conver-

-8ant o1 the facts hereimafter deposed.

26 That the deponent has filed the aforesaid
sult ror permanent injunction ani he 1is very

hopeful of 1its success,

3o That the depomsnt Wasxm the Bunglow
)1/

No, LD-107/A, alongwith two out houses in Mansk
Nagar, Lucknow on 7/10 Octobsr 1983 by the defen-

)V’ e |9 tdant No. '2,

N

Contd, at page 2
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4, Thaﬁ the deponént was served with memorandum
dabted 16,4,1984, requesting him to hand over the ?}77

vacent possession of one of the out house attezched

 with the bunglow of the deponent,

5, ‘Th'at the deponent represented against the
Jemorendum dabed 16,4,1084 regerding the detstchuent _>
.of one of the out ‘ho'u.se of his bunglow Which-was
in his possessicn since the date of sllotmens

and occuiaation, Thé _defend.aﬁt Ho.?,' did not reply

the said representation, of the deponent,

6, That the deponent aga n represented by his
representati on dabted 19,11,1984 against the detetch-

ment of one of th2 out house of hisbun@ow.

. Thaﬂ the Deputy Director( Admini‘stratitm)
replied ',the represent gtion dsted 19,11,1984 by his
letter dated 19,1,1985 in which he reffered the
letter o, 289-W/0 (out house) dsted 17,8,1977 of

the Gemerel Maneger, Northern Reilway (¥.R,).

8, That the aforeseid letter cle arly memtioned
tmt the cases in which the segregation ig not
pasible due to excess of costs or proximity to

said bunglow ort-he out houses oving out 1ived their

Contd, ot »age 3,
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nowml lives, they shall contlnueycho bunglows andg

~their rent should be inciuded in the ass_essed rvn’c

of such tunglow, _ I | | ?,%v\

9, That thedeponent was ellotted the bunglow

alongwith the out house on 7.10,1983 much after

17,8,1977 besidss this the remt of the bunglow d ong-

wit h the out houses still are being resglised from the

deponent's sslary at the s eme rate of rent gipce

the occlpation_‘of the unglows slongwith the out

houses,

10, Tkt there is an office council ¢ the

R,D,S,0, hended byt he Director Genersl as its
Cheiman, which fekes certain decisions regarding
the staff motters, Thessid Office Council in om
of the nieetings with Staff Associztion held on
11,1,1983 took the decision iﬁ respect of the out
nouses in the R,D,S,0, contained in the ¢opy of the
minutes of the meeting, which zre being filed in the

aforesaid suit,

11, Theat the burglows and itsout houses are very

old =znd the out houses leving outliv ed their nar mel.

lives andt e roof of one of t hecut house of

bungl ow Ho. C-& W—l,?: hag fallen down, .Becldesthls,i—

there are no basic amenities suchas both room, laterime
é/ W

...., etc., provided in the sa.ld

- . gomtd, st page 4,
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out houses sttached witht he bunglow of the deponent,

i
| b7
12, Thet thed ecision of the ssid Office Coungal.
meeting hela on1li,1, 1985 is noi appllC¢ble
to the out houses atteched mth the munglow of the
’« ' ‘ deponent for the rea,sons sta.ted in para 10 above.
Wes‘ides, this decision can be made gpplicable to
the bunglow allotted after the decision of the

:(’ . office council meeting i,e, 11,1,1983,

d 13, ‘That the present euit is for pemenent
% . 1n3unct10n to o'bte,ln G:I%l Egént and 1m.1ed1 gbe
relief in respect of the detatchment of the out
nouse of the bunglow of thed eponent sgainst the
defendant, hehce the‘-a'pplic:ati on:forleave of the
coﬁr’c without serving the no,t_i.ce‘ under section

80 C,P.C.,, has been filed,

14, Thet thedeponent will suffer irreparable

loss and injury, if the defendamts succeed in

det &t ching the out house ugw attached vith the

tunglow of the deponent,

i 15, That the bel ance of convenience lies in

the maintenance oi‘ the status quo,

Lucknow Dateds- Q‘T\ -V O
| L

14,95,1985, Deponent,

Contd, at page 5,
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Verification,

¥

I, Jagdish Kumar Bhatnagar, the above named
deponent 4o hereby verifly that the contents of
paras 1 o 12 are truw to my knowledge and those

q; | of paras 13 to 15 are believed by me ‘Eo be true.

s Signed a.zﬁ verified this 1l4h day of May ,
1985 in the civil court's compourd at Lucknow.

-~

5 Lucknow dated:- -

' 14 g 1985 , T A

Deporent,

I identify the deporent who

has signed before me,

N : %%

A‘>‘_. -S—
( D.X. Ralzada ), 8

k4

Advocate,
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Jagdish Kumar Bhatnagar

Union of India & eﬁother

L Py <
N A

OF VII ADDITIONAIL MUNSIF, LUCKNOW

o000 - Plaintif.‘fo

IBRE Elép

ooc Defendants,

A e n o m e o4 e

The humble submission of the Applicants is as

follows i~

1,

20

Thgt_the Defendgnts_have filed an application
dgteﬁ 170101987, that the present suit is
triable by tho contral services Tribunal at
Allahabad and not by this Hon'blé Court.
That it is submitted that the R.D.8.0, being
én“Industiy, it cases are not triable by the
the Central Services Tribunal at Allghabad and
the disputes arising arc not triasble by the
Contdoooo2/=




s 2 3
Central services Tribunal at Allahabado fy

30 That the Defendants have moved the present
applicatién.dgtéd 1Zoi01967 only with the
intentionrtd prolong the case for a lbnger_
period and thereby te harass_the‘plaintiffo

4o That the present suit is a suit for permanent
Injunotion seeking only a judicial remedy in
respect of the house in which he has been living
at present and not connected'with the service |
matter of the plaintiff, |

- In viev of the aforesaid facts and reasons
tho present suit is triable by this Hon'hlo Cowrt ., __-
and not by the central services Tribunal at
Allahebad. |

LUCKNOY W
Jg.25.

Dated 2 1o 198 (DoKo RAIZADA)
/é 2%, Mvocate -

Counsel for tho Plaintiffo

\\ B
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X I Tii CINTRAL ADMINISTRATIVE TRISUNAL

sl ITIONAL BENCH, ALLAHATAD

W ITTER ROPLY ON DEAALF OF RESPONDANTS
In
fegn, Yoo, TA 495 of 1987
J.K.Bhataagar .o A~rlicant
‘TSO
Union of Incia ané olthers .o fegvoadents

I, 3.%hatia s/o late Sa,.U.C.lhatia aged about
54 years, resident of C-77/2, Manaknazar, Luckiow
dc hereby solemnly affirm a.d most respectfully.

showeth as uncers-

Te Tlat tue depcrent is werking as Dy.Directcer/
Egtt~I in lwesgcarch, Lesigns ond Standards Organisatisn,
Lucknow and as such he ig fully cerpetent to affirm

e affidavit cn %Zokalf of Orrnosite Parties,

2. Thot the cCepocnent Las carefully gone through
he relevant records relating to the instant case
and as acquainted with tl.e facts and circumstances

of t e case Genesed telow,

.

3. Pefore dealiiy, witi: tlie rara~wise reply tre
sespondent 1s vlacing the entire background of the
instant casec and/or the brief history of the case

Lereinbelows-
That :
a) ’(Shri J.KeBhatna,ar, the petitioner was
- [

. <;6\?\/\/\/\_/\/\:\ 5
Dy. Dircctor Botablichmeat, 1
0. B. & O., Ministry of Railways.
Al~~trh, LUCENOW-3
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allotted Quarter Ne.LD-107i vice IE30's Allctmernt

letler Ne. A/AT/ITT at. 7/10-10-83 (ceny aﬁgi%ed at %</
, \

amexuro R-I), &s per sodbiescef BYasiloxn o\

letfer received from the Genergl Mangoer/Nertiern
Ruilway/New Delhi vide his letter No,2089/H/0
(Outhouses) dt. 17-8-77, =0 mertion has becn rade
that Class III staff will also ke eatitled fer
alletnment of any Outhouses. liswever, in the old
C&W and 1D type Guarters which were mostly alletted
to non-gazetted staff, the allottees were having
nessassien cf Outhiouses with them gne it was detected
that in certain cases Outhcuses were not properly
utilised for the purpose they were ucaut i.e, for
tlhelr denmestic gervants but were sub-let either
to the RSO onployves or to outsiders at exnorbitant
rent.  In Shis coanecticn a point was raised by RuSO
G Tamtrity | 9B
Class IIT and Class IV Staff Associations(befogzq
tie Directer Ceneral/RUS0 arnd ti:e staff side
demanded that the Outhquses attocked te ID znd C&W

Quarters s.culd be allotted to Class IV staff and

the Chairman (i.e, Director Gereral /RD30) agreed to

the demaré ef the staff side to allot only ab-ut

16 cut-touses. Out of the 16 outhousas, 10 ocut-

‘houses have already been ailotied to HuSC Class IV

staff by WSO Aémiristraticn & the remairing six
have n.t yot -ceun allotted fcr varicus reasens,
one of then being not vacated as has been done

by the Potiticner, There is a great cemand fron
Class IV gtaff for the allotmert of accormnodation

and it was decided to conduct a surgrise chieck to

——

B3. Direttor Matblishmens I
8. B. 8. 0., Minlstzy of Railtays,
Alantch, LUCKNOW-S
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find out whether the quarters were occupied by the \

domestic servants of the real allottees. It was found that

Yo

A copy of the repoet No.Wks/OH dt.3.9.84 by the Town Engineer

in the outhouses to Quarter No.LD=-107A belonging to

Sh.J.K.Bhatnagar, the petitioner, outsiders were living.

RDSO is annexed as Annexure R=2.The applicant was never allo-
tted the Outhouses attached nor was ,entitled te have the same
even for his domestic servant as pipx® per the letter
dt.17.8.77 of the General Manager, Nofthern Railway, New
Delhi. More over since the petitioner had been misutilising
the Outhouses and is alleged to have rented the same to
outsiders and algo to a Class IV staff Qf RBSO un-authorisedly

he is liable to vacate the possession of both the Outhouses

-and hand over to the Administration so that these could be

allotted by the Administration to the persons who.are‘due
and waiting for allotment. At present there are about 400
Class IV staff waiting for the allotment of quarters.

(b) Sh.J.K.Bhatnagar, the petitioner was directed vide
letter No.A/AT/NS dt.16,+.84(copy annexed as Annexure R-3)

to hand over the vacant possession of one of the Quthouses
within a period of 60 days from 16.4.84 but the petitioner
failed to hand over the vacant possession and proceeded to
the Hon'ble High Court of Judicature at Allahabad, Lucknow
bench, Lucknow and filed Writ Petition No.1135 of 1985 but
the Hon'ble High Court dismissed the Writ petition. The
Petitioner then filed the case in the Court of Munsif Hawali
Lucknow and filed a Civil Suit No.237/85 which has since been
transferred to this Hon'ble Tribunal vide T,A.No.495 of 1987.

Munsif Hawali had passed an Ex-parte stay order in this case

- —
3

=

o~

-
Dy. Director -Hstablishingi, —1
n.D.S. 0. Ministry of Raiways,
L] 2 -5
Akmﬂm@ELUCKNO“I .
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on 22.10.86, Since the house No.LD-107-A was allotteéd without
the Outhouses and the same is in accordance with the

decision taken by the General Manager/Norther Railway/Newj%k
Delhi letter dt.17.8.77 the petitioner is not utilising .the
Outhouses for the use of his personal servants and thus
misutilising it by giving on rent at exhorbitant rates, the
Administration has every right to get the same vacated., The
Petitioner has no personal servant as the same has been
declared vide declaration dt.16.6.88(copy entlosed at
Annexure R-4), |

4, Para-wise comments on the Petition filed by the petitioner
are furnished as under:-

5. That in reply to the contents of para 1, it is stated
that the Petitioner who was working as Publicity Inspector
is now working as Photographer in the Office of the Director
General/RDSO/Lucknow.

6. As regards para 2, the Petitioner was allotted Quarter
No.LD-107A vide allotment letter No.A /AT/IIi dt.7/10.10.83
but nowhere it was mentioned that it was allotted alongwith
2 Ou/gzouses. pav 3 45 oty ol

T A;t is admitted that the Petitioner was directed to
Hand over the vacant possession of one of the Outhouses to
Quarter No.LD-107A vide letter No.A/AT/WS dt.16.4.84(copy

at Annexure R=3) but he did not carry ouf the orders of the
Administration.

8. That the contents of para 4 of the application are
vague and misconceived and the same are not admitted and
are.denied as no such gpplication in the form of represen-
tation is available with the answering respondents as in the
case of other staff who had already been served with the

Memorandum, More over the applicant had failed to adduce any

L et}

Dy. Director Establishment, -l
r. D. S. O., Ministry of Raiways,

Airaboh, BUCKNOW-3
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evidence of the same, to be sent to the authorities. Hence
the question of replying the same by the answering respohdents

%
9. That in reply to the contents of para 5 & 6, it is stated

does not arise at all.

that the Outhouses to Qr.Ne.LD=107A were treated as misutili-

sation by the Petitioner. Hence the Petitioner was asked to

‘hand over the vacant possession of the outhouses misutilised

by him., The represemtation of the Petitioner was considered
and as stated by him he was replied vide Memo No.A/AT/NS
dt.19.1.85 giving him a copy of General Manager/Northemn ély!s
letter dt.17.8.77, wherein no mention has been made that
class III staff will also be entitled for allotment of
Outhouses.

10. That in reply to the contents of para 7, it is stated
that the Petitioner has been informed the policy laid down

in the GM/N.Rly/New Delhi's letter No.289/W/C(Outhouses)
dt.17.8.77. Accordingly being a Class III employee, he is not

~eligible even for one of the two outhouses attached with the

Quarter No.LD=107/A. As such, he was asked to hand over the
vacant possession of one of the two outhouses attached with
Quarter No.LD=107A(copy annexed as Annexure R=3),

Here it may be mentioned, as has already been stated
in the history of the case at para 3 above,the Petitioner is
not using the outhouses for the genuine purpose but has rented
the same to outsiders at eihorbitant rates as per reports
from the Town Engineer/RDSO vide lettér No.WKS/OH dt.3.9.84
(Copy annexed as Annexure R-2) and therefore, he is not
authorised to keep the outhouses in his possession. These
outhouses are urgently required to meet the demand of Class IV

staff who are in the Que and waiting for the allotment of

Quarters for the last many years.

.

—

Py. Director Establishment, -
Q. D. S. O., Ministry of Railways,
Alnmbagh, LUCKNOW-5
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1. Thét in reply to the contents of para 8 of the ﬁ&x
application contents of para 6 of the Written statement are
reiterated. Further the outhouses were not allotted to the
applicant. In any case if the rent had been recovered from
the applicant, proper reliefs will be prbvided to applicant
as soon as he vacates the possession of the outhouses.
12, That the contentis of para § of the application are
admitted with a submission that after meeting and decision
taken in January 1984, the Class III and IV staff Associations
vhich are a recognised Associations demanded that the
allotment of Outhouses, situated in the same premises, should
be allotted to the Class IV needy staff and accordingly
the Chairman, who is the Director General,RDS0 agreed to
allot about 16 such outhouses to the demand of the staff side.
Since then Class IV staff have been entitled for allotment
of the outhouses and accordingly possession of 10 outhouses
had been handed over to the allottees and since the rest
6 outhouses including the petitioner have not been allotted
éorvarious reasons like the applicant nofVacating the

outhouses etc,

13, As regards para 10, the Petitioner~has mentioned that

the outhpuses to Quarter No.LD=-107A allotted to him are very
old and there are no basic amenities. The Petitioner when
offered the quarter allotment of No.LD-107A had himself
given acceptance for allotment of the Quarter and he is at
liberty always to request for change of the quarter.

14. As regards para 11, the decision is definitely for the
Quarter No.LD=107A as will be evident from the 1list (copy of
which is enclosed as Annexure R=3). The Petitioner has been
in occupation of the Quarter No.LD=107A which appears at

B.No.13 of the list. o —

o

Dy. Director Bstablishment, =1
o, D. S. 0., Ministry of Railway\

Alnmbagh, LUCKNOW-3

-
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15. That in reply to the contents of para 12 & 13 of the
application it is submitted‘that the applicant had received
reply to his representation on 19.1.85 where as the instant
suit for injunction had been filed on 14.5.85 without
complying the provisions of 80 CPC which is obligatory in
the suit of injunction.

Further the applicant had seeked the Hon'ble Court
discretion by filing the destorted facts of the case, to
file the application without serving the notice under
section 80 CPC and had obtained an Exparte injunction order
against the answering respondents which is not legally
maintainable,

It is further clarified that since the outhouses
were not specifically allotted to the applicant nor are
utilised by the applicant for his personal servants and the
same have been rended to outsiders, this act of applicant
tentamounts to be against the moral torpetude and he has
violated the Railway Servants €onduct Rules.

16, That the contents of para 14 of the application
need no comments as the same are not at all relevant in
the present circumstances of the case.

17 » As regards para 15, it is stated that since éhe
Petitioner has misutilised the outhouses and he failed to
hand over the vacant possession of the outhouses even after
receiving the Memorandum issued by the respondent No.2 and
has disobeyed the orders of Administration, the petition
is liable to be dismissed with costs.

18. It is also submitted thét the applicant had obtained
an Ex-parte injunction order restraining the defendents to

take action on the Memorandum which is not legally maintainable

M
Dy. Director Establishmem, -]

2. D. 8. 0., Ministry of Railways,
Alambagh, LUCKNOW-35




%
That none of the grounds taken by the Petitioner in the4?“

instént petition are maintainable and the petition is

XxpuXe liable to be dismissed with special costs to the

respondents. —
V%%
Place: [pepenny Deponent.
. Dy. Direct ; -
s 1255 R
LU@EDWA’ '
VERIFICAT ION

I, S.Bhatia, do hereby verify that the contents of
paras 1&2 of this reply are true to my personal knowledge
and those of paras 3 to 16 of this reply are true to my
knowledge based.on the perusal of the relevant office
records and the contents of paras 17 to 18 of this reply

are believed by me to be true on the basis of legal advice,

No part of this ®£X reply is false and nothing material

has been concealed.,

1Y

Place: Lirckinal | 5 \ ;j—g—[%g. :

Dated: 1u4gjgy Deponent. -

Dy: Director Ratablishment, 7~
L. D. 8. 0., Ministry of Railways,
Alambarh, LUCKNOW-S
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Voot - Government of India: bhinistr, of Railways
» i\x ~ - Research Designs & Stundards Organisation
! /// lmanak Nagar, cucknow-226011.
N // (4 / \
/4;“ [ M}H/U/ Dated
(G
Sub: Allotwent of residentisl accumcdation
at Manzk Naigar, Lucnnow,
The following oftficers/Staff are allotted quarters as
Protre et g oadnat Lhene oe
Se . . rresent ) R LT .
y RTINS esignatl ‘ x.ark
T Illbr& Designation ors. o, 1lotted Rer.arks
: ¢ e ! . . - : s .
~- YN CSIN J .zz// (ot Lof 0L
: S | SV
. !i | // Lo ',’#“,
. - )
, . 'y L 3 ! .
‘:;, . / ,‘\wh(‘" /‘/(( (. / (:_(/" /.\/‘, /4//////[1/ (,f(‘(,//f' «;)
. ) ‘ S } - . . - )
2. . The rent 1iability will cumuwence from the 3th da, of issue

ol tnis letter or the date of ouccupgation, whichever is earlier,

I''ds per:od of 8 days will count frcu the date the quarters are

hoda 2vaillable fur ouccupation. [t will be tng responsibility of the
. dlortae Lo oegack up Lhe avar) bility of tne quarters grun tue

Lodl mgbabe), dLo0/Luch now,

\\ 3. The occupation/viieacion slip of toe gquarters of wuployee
ceneerned snculd be furnished duedictely to the 'ddun.Section as
- well 25 te SO/ e=LiI/B~LIV b, Dal/I0W(mstte).
| L4, The euployee concerned should send his acceptancg of the
e G alletuent within the pericd stipulated in para 2 above. Failure to

de so¢ will be taken as refuszal of tne alloteent for a period cof
Gire ‘Y!“):U:.- '

L, In case the ewpluyee cuncerned dees not ovccupy the railway
qu:rters within 7 days frel the date of issue of tnis allotment

order he will be liable tou pa, the rent frus tne date as stipulated
ir. para 2 -wove, ' '

T T
Da/nil. Y fur Director General
. (8
1. Officur/Staff Concerned, 6o flectrical Foreuan
¢/l wr IV 7. tinance & Accounts Branch
3. fLWn Lnginecrs de 00/ -1, 8TV, DB/w-11
te I0A/ /35t te. <=/////,9. rlec, Chargeuan (ketre Sec.)
5. "'s.i‘::ﬂ: 10. fLDA/fele"‘Io ’
Cgk:;;::::iEQﬁQ%'
Eﬂ.DhaMHﬁgﬂmﬂmgmkf
Q. D. S. O., Ministry of Railway>
s Alambagh, LUCKNOW-%
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Uy
I AL )
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In arcuro-nce witn ¢~ ravis:d policy of e a0 uay o
e <0
iaard the scale of cut~bnusus attacted to tme LE-LoCr, ;
i
stsff gu=artars has bt -er ravuesd, Accordiszly it has haen joo
decided to detach 'sut-house’ No,~— attachas 4¢n guarters L

.87
No. L#%L ,fb¢f?¢4t¢ﬂll‘uhich at pr-s.rt stands all-tted ' w

e his rmame.

-3
- . o
Shri e« fa treer. oo P

requested to handover the vacant possession o tne sald urlt

of the 'out-house' referrec to ic para 1 ebovz within a

period of 60 days from the date of fssue cof thls.

memorandumn,

i

(Ko Kumar)
for Direnstor-Cumiral

) €L
Shri YL L=
e /& ¢ %5,

’

CA:NiL,

Copy forwaraeo to Toun Ergipe.r, Fa @ay agluzve

Laku Dver the vamn® passession of th. sbovye unit of

the ‘out~house' and submit s vacation

roxcri,
J
M’/" ya
‘ '\/—::'/"Sﬁ % ) ) ’
i ' (Ko Kumar)
«Oﬁwlﬂirector mﬁ,hnegk,}" c? for Direeter-Gemeral
ﬁ. 'D'.S S. O.; Ministry of Railways, .
Alambagh, EUCKNOW-3
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N Namo _of tho Allottoe Jrs.No, Out Houao
Ts Shri C.M,Kulshrashtha, DTR cauw 11 ‘e
2. Shri Niraj Kumur,2DS/Wagon CaW 1? a7
0 .ot Hof, Aqgurwal, 00S/S&T Cau 13 tor - %(o/
s 4. Shri K.K.Dajpai, DD/Cant. C&l 25A g Y 7
_, 5, Shri S,L.Bhatia, DD/EL LD-103A4 Pt
| _ 6. Shri S,P.Maini. DOR/C - Peoeonn SN
7, Shri Bharm Singh,TEN C&d 2447 1t
t. Shri Karnail Singh, FA LD-102A tat
9. Shri I.P.Gupta, SOA/Trabk LD-1C4'C® e
10. Shri Suresh Prakash,ADO/P LC~102B g
# 11, Shri K.L.,Dhusip, SDA/Carr. LD=-105C e
12, Shri G.,Venkatraman,SDA/Carr, LD-106A g
<13, Shri J.K.Bhatnagar, PI LD~107A tge V7
14, Shri P.D,Joshi, 10U LD-107C J X
o, /.X"""\’u_;. Shri T,N,Srivastava, SRA/C LD-108C ipr v
P " 6y Shri Kharask Singh,CDA/S&T L0-10658B g!?
—
- o oL
o ’f‘ﬂ!}“ S T oA
‘ C}Ib‘j ) - . i
% By. mmct&?tgg“;‘;ihﬁt‘::;. \
o % D.s. O, M CKNOW-3
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALIAHABAD

BENCH AT LUCKNOW 2%7
MISC. APPLICATION NO.  OF 1989
IN
T.A. NO. 495 OF 1987
J.K.Bhatnagar cevee Applicant.
Versus
Union of India & others ... Respondents.

Before,

The Hon'ble Vice Chairmsn and other companion
members of Hon'ble Tribunal Bench at Lucknow.

Humble application on behalf of Union of India and
others ifost Respectfully showeth as under :
1. Thet the respondents have filed their counter in

the aforesaid registration before the Hon'ble Tribunal.

. 2. That some important facts have been left out in the

counter which are relevant for the proper aprisal of the

entire facts and circumstances of the case,

PRAYER

It is most respectfully prayed to the Hon'ble

Tribunal fto be graciously pleased to admit the supplementary

counter on record.

foochan Matiz
(Prashant Mathur)
Dated:gﬂlgﬂgq. Counsel for Respondent No.l &2.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW.
SUPP_iQ'\Y\QT\r ?\] Coumnten
Q
Behalf of Respondent No. I & II.
'IN

Registration No. 495 of 1987 (X)

J. K. Bhatnager oo Applicent
Versus

Union of Indis & others. oo Respondents.

I, S. Bhatia S/o Late Sri U.C.Bhatia aged about
55 years is presently posted as Dy.Director (Estt-I) in
Resesrch, Designs and Standsrds Orgsnisstion, Lucknow
Most Respectfully showeth &s under :
1. That the deponent has carefully gone through the
relevent records relating to the instant case and is
aquinted with the facts #nd circumstances of the case
deposed to below.
2. That the applicant at the time of allotment of
querter No. LD-107A was working @s Publicity Inspector and
is presently working as Photographer in the office of the
Director General, RDSO, Lucknow and is only a class III
employee.
3. That the applicant as stated under paré 6 of the
application thet the representation waes considered by the

administration and the decision their on was communiceted

a§§3de meno No.A/AT/NS dated 19.1.85 annex1ng the copy of the
g‘o

letter No.289/vi/C(out houses) dated 17.8.77 of General

@ww{%\z
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Manager, Northern Railway, Head quarter. In this regard

a3 bare perusal of letter deted 19.1.85 will show that the
General ilansger, Northern Railway have only conveyed Bss
decision that the scales lasid down in Railway Board's letter
No. 53-W/191 dated 3.10.55 as steted in the letter would
continue to be followed by all railways. This letter deals
with the entitlement of out houses for officers and not from
the ministrial establishment.

Since the apo»licant is only a class III employee
hence he is not entitled even for one out house and as such
it was incumbment upon the petitioner to hand over the
possession of the out houses. The photostat copy of the
letter dated 19.1.85 1s enclosed herewith in the supplementary
counter and is marked as Annexure;Sl.l of the supplementary
counter.

4, That a bare perusal of AnnexureR=-2 will reveal.that
out siders were occouping the out houses attached with the
Bunglow. The applicant/petitioner is not using the out houses
for tﬁe genuine purpose but he has rented the seme to out
siders at exhorbitant rates and therefore the spplicant is
not at all entitle to keep the out houses in his possession
Séﬁir such the ex-parte injunction granted in favour of the
applicent is not only liable to be dismisséd but the suit

itself is liable to be dismissed with special cost to the

C%::;:ii;is;;;%%@ﬁpondents &s the act of the applieant comes with in the
rect TR

PURPLS A .
u“g\‘fv“-“ YR T

orbit of noral torpetude.
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Llambach, LUCKNO W,

‘g, Clrector
i . S. O, Minjstry of R- 1

A6
. 5

It will not be out of place to mention that the
applicant will be provided a Type-3 quarter for which he
is entitled as the allotment in favour of the bunglow No.
LD-107A is abnitio against the policy of the Railway Board.
and soverst offkcers esthitled feox tEe cocmmedstions afL—
gstabﬁs‘?zt::xmw ’r@e Hek e WSt
That the Hontble Tribunal consisting the Bench of
Hon *ble Justice Kamleshwsr Nath, had dismissed similar
neture petition trensfered to this Hon'ble Tribunal under
Registration No. 523 of 1987 Kesri Lal Dhugai Vs. Union of
India & others vide his order dsted 2nd Agusut 1989. The
photostat copy of the order and judgement dated 2nd August
1989 is enclosed herewith the supplementary counter and
is marked as annexure SC II to the supplementary counter.
6. That none of the grounds taken by the applicant
in the instant petition are tenable under the law and
the present applicetion is devoid of merits and further
the ex=-parte injunction order dated 22.10.86 paésed by the
Hon'ble Munsif Havasli, Lucknow in suit No, 231 of 1985
which had been traensfered under section 29 of the Central
Administrative Tribunal Act XIII of 1985 &s liable to be
set aside and the instant application is liable to be

dismissed with tke special cost to the respondents.

Verification

. T G P s e g S

I, the deponent above named, do& hereby verify

thft the contents of para 1 to .&....... are true to my



e

—

personal knowledge and the contents of para ﬁt... to ?2.....
are based on the record aveilable with the answering

respondents and contents of para..... &e F%...... are

based on legal advice whigh I believe to be true.

Signed and verified on .2?\4.@?&?2.... af L?y%ng??:....
! .

Thpbough ¢ Prashant iMathur, Advocate, 2B Muir Road,
Allshabad. f> 'Rl ’T—" s

Counsel for Respondent No.l&2.
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The ouestlon o£ fiv2ing the scales of cutheuses for
officers bungalows was gngaring attenticn e £ris office for
past few months. T4 has been decided tha®t the scales Jaid
down An Radllway Dagrst's deiter Mo, 93=w/185 . daked 3,490,532 4as
given below will continue to be followed.on ALl the Liivisiond,
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mor Asstt. Officers. one onthouse,
Tor Sr.Scale COff{Zcers. One cusheouze.,

. For Junior Adm.0fficer Two outhnugns.

. For Sr., and Intemediate Three outhousts.

W *Admn. Officers.g .

( In the case of old bung-lows when the rumber of
outhoyses provided =sre in cxctess of the scnles .ndicated
in para 1 above, tre excass nunler where it 1s feasible and
wiiere the cost ls not excessive should be segregated flco
the maln dbungrlew by consiruciing & proper douniary wall,

rovision of independent eniry and exit, water supply and . :
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Envatories except where community latrines are provida:d ond g

21lotted to the railway employess on the basis cf envitlicuent., # oo

' Tn these cazns when the zegregation 1s uot feasible g

due %to excessive colt or proximify to the malr Dung~iovs or ki
the outhouses havieg 1ived their normal, lives they chould oo
contirue to remain attzched with {ne bungalows nnd thelir rent o
asstss2d rent of such bungalovs. R
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should b2 included Iin the ass
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SNTRAL ADFARISTRATIVE TRAIBUKAL, ALLAFABAD
{ Circuit Bsnch at lucknow,
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Reglistraio T.A, No0,523 of 1987 '
(R.85.M0.474/85 of the Court of Munsif Havali, lucknow)

4 Kesrd Lal Dhasia Applicant

Versus

unio of Indld & Others ...... Opzosite Parties.

EQ-U J!: xips K=min ri‘*l,'-v Ea:b V.C.

Recular Civil suit No. 474 of 1955 mentioned
above has bien racgived an transfer undsr Ssction 29
of the Administrative Tribanzle act X1I1 of 1985 for
dinpooal by this 'éribunal. M

2. Th2 2pplicant is a Senior Dasicn Assistant
1 i {Jzcon) bclontins to class 111 service in the office

f the Director General, X80, lucknow, Opyosite Farty
\ Bungalow N»,1D-105/C, Manzk Racar, Lucknov’a vas
c\\. 8 to him {or occugstin by an allotrem orders
ditkd $0.6.61. Tha Bunpalow als. contains two out
}095;1 Ro.D & £, ©n 16.4.64 the ayplicant waus celled
- yg@y deliver possession of out house No.E to
\“’(_"’%z’asit.e Party Ro.3 Shanker, a Khalasi, The applicant
" w. " made a representation to Oppositc Farty No.2 on the
same dzy. However, Upposite Party Ko.2 issued an lordcr

in respect of out houze No.E. It m2y be mentioncd that

Op}osite Party K2.3 entared into possessiomof out house

Bo.D. This szems to have been subsequently ra-tified
-

by Opposite Party No.2 cs stated in pera 6 of the

@

woltilen statement,
3. " Inz agpliecsnt than represantad acainst .the
alloument madec in favour of Opposite Farty No.3. The

repressntation wis rejected and the applicant was
)

informed by the DSputy Director Adrministration's letter

Ast:d 19.1.65 on the bosdis of let\er w_ 259.w/4 (out house)
’ e

M T

of alloument date® 17.9.64 n favour of Cpposite Party 1o.3
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dated 17,8,77, Aanexure-R2 of the Genural Manager,
1 Noithern Rallway Meosdquarters, Annexuie-R2 Btetas
' . that the quiition of £ixing acales of ¢ jt houses for ;

the off.tce“n" Bungalows wos engaging attention of
the HOrs, offire and it was decided that tho scales
Iaid down in the Railway Boart's letter Ro,.53-W/191
deted 3,10,55 o8 stated in the letter would ~ontinue i
j ' to bt followed by all Divisions. This let.  Geals ‘

- -

3 . with entitlenent of out houses for o!ficen) ROt do
- LS

/ : beiow the ministerisl ostablishments. The case of |

B 'l tho opposite partics in pera 7 ¢f the Counter is thot
| , N
\—( - i!‘ since the ppplicant wes o cless X1 employee he was

e —

SRy :
‘K“’C‘!) y 5‘3 () ﬁsnyi;nq rent for the entire bunqalov, which includes

-’ ‘ s
the ovt houses, he should not hasve been depnvedq;.me
. [ 4

~

'

. 2.
Y If,\\—v-/"\
- -~

of them by allotment to opposite party No.3. He has
g ‘:‘3 ‘ " the refore preye¢ for a decree for potsetsion of outs
. . shoute No.D.
”“(\ ‘ : ; S. | The stané of the cppotite partiec is that
the splicent wat nct entitled 1o any out house at
) ; 8l) on sccount of his ststus o a clats 111 employes,
t and fo'zf that muon't.he out houte in question had been
’ taken out of the premises and allotted to oprosite

: party ¥o.,3, It is elfo stmed thet cn ascount of the

Taxing out of the out house, the rernt peyitle by the
]
applicant would be recuced,

TL T M ‘r:"q’-

. LI N N ’-l’
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v
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€. v, 1t mgy be mentioned thet in the allotment

order ¢ated 17,9,84 in favour ¢f cppeeite part. .v.3
the enccrsevent moade to the goplicant clearly mentioned
that ®ovt house in questien haé been detached £ram
Bungulow Kc.1D=305/C ané of ruch the rert of the
quarter will e reduced ecccré..t.vly". -
7. The case of the cpposiw parties, in pars 7

'of. the written statemest is thet af cless 211 enployee,

t.he aoplicant was not entitlet even to one out house,
1t ras mot been mcf satizhctorily by the 6.'~,415.ce.nt. |
in para 7 of the njoinaer affideoviv &l though the

allegaticn has been deried, the only poritive statement
L o2 WA efrrmad & {
mede 46 that, v.he pericy of whe Rallway Board regarding

the entit.le'nam: cf the out houter accorcing to the .
sghe ¢f the conctrned ct.zicxr}m?r the cwne had ever ‘
been served yon the applicant nnd.;s euch the goplicant
had pe ¥nowledge of the policy of the Rellwsy Board.

8, "+ It 45 not shown that there wat any requirement
of law w bring every policy matter to the personal
)mcxlec'ne of the wmplicant. A pclicy matter has a
9er.eral spplicatiorn &nd vhether 1t 45 in the Ynowledge

of & pari.iculer erployee or not,it murt hove Lts

effects Thaot being to, the policy T5ar & clacs IIT
L4

, enployee it not entitled to an out house must be givep

effect to even 1f the gplicent was nct avere of the
S sa——e——————

policy.
S Tre azplicint, of courte, w\lé heve acme.th.‘.nqz
to sey in tis f£avour on the quc.-:cio: ct n'-.-r.:, &nd the

on:w‘-'/lw cf d:: rent 1 thes 1r. recrect of a

)
cemposate ecrcrno..at.icn covered by & coyerite rent,fw-’
" the OCC\.,;!Vf curnot b-'. éeprived ¢ o pest either "j”‘“.

wvithout agxre:.er.t cr >~ sacticn ¢f€ levw. Eu that as

5 .
v . :
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Tehe policy of o clens 111 employee being not

ontitlod to an out house deprives the applicant of a

right t¢ have the out houte and the mere fact that

the spplicant has been puying rent fer the ontirc

scoommodatieon 15 pot arough legal authority te restore

that de

the ren

of c.nc%m

po“u:ﬁu to him 4n pnunt.«', « It 48 rather \wmfortunate

ted J19,.84 that the veres of the a;:pl’.cnn:'n
fation w:u.w be reduceld tor reason of t.aktnq

';hc quart.er. Fhe oppo3rts partios hove not docne

' for. They must do so.

e

" In the rezult, trir gpplication falls and

sm,'.saod with further direction that the opposite

o‘aumqf..mur'

panie{Fth within three months tmloww reduce

t of the ppplicamt's nc:ocmncaar.lbn on ocoount

ent of the quu'ter in question to opposite

party No.3 and the benefit of reduction must he given

t0 the

party .

pPplicant tm the &ate on which.the oppesite
0.3 ocopied the quarter in question, Jarties

thall Year their corts,

¢

.3

-

Dcputy Reqistrar - .
Ccntral Adrsinisirative Tn-bunaj
Luckuow B.uch,
Luckoow

TRUE CUPY ATTLuT D

R 7 N

pace clear directions contaiped in the allotment ;.

"



IN MHECENTRAL ADMINISTRATIVE TRIBUNAL
(ALLAHABAD BENCH)

'f) "23-R Thornhill Road; Allahazbad-211501.
V- No ,CAT/ALLD, | , - DATEDJﬁ?ﬁI

Transfer ARpplication No.‘fﬁ*“’ of -198} (T)

S — 4.&&6? ~QA ‘\*gemx( f&xklquvggll______-,;_appLICANT
e VERSUS - o
S, ¥ ¥ Wanne -.I,_E&zuiAe;-ab EhﬁﬁéL______-_-;_-RESPONDENTS,

»‘_Toy %"T\ Q\( ‘{M"Kam(w ',{"\"‘LVQ: e }!

'Q bég/*ﬁ Lﬁvﬂf&A{.hﬁﬁaW

/:) {G-M’\&C\?;\, Lok mpw .

- .. WHERAS: the marginally noted case has been transferred
by__gt:l-Jbééu\“$¥\i‘ M e under the provisions of

the &dministrative Trifuna 1 Act(No.130f 1985) and reglstered in
this Tribunal. as abave,

r "fygé?vwﬁf»

uI;ﬁSB&LlELQQ,N0:23! of 198%™ The Tribunal has fixed the

|
{
\ .
Murvsad WotwadidXa. date of S3o13z1983 o (o
OF the COUI‘t O?- L-- —a&‘-"&g-‘--.q.’-',"l‘»’ .
“
i

N
arising out of the order dated-- for the heating of the ' i“

"°——@@gu--passed by-—“__g*_wﬂ___ ;-matter'

: ’ If no appearance is. L
N ' in-—aa——-s———— ——————————— ’-——-u——-- . \ . R
i made on your behslf by youre .

~ someone duly authorised to

T L G 0 By AT DU A G e D #53 wS S70 D AN GH SR Y GRS SIS AT FD B O Y = gry

act and plad on your behalf, the matter will be heared'and'

decided in your absence,

. .~ Given under my hand seal of the
Tribunal th:.s_.2§..7£.‘.'f.j ). ~day ofamemmm .= 198

DEPUTY REGISTRAR

'é%fi::“




# . r ‘
s ~ CENTRAL ADMINISTRATIVE TRIBUNAL
' | (_ALLAHABAD, ATNCH) ‘
“ it (AL’APP°AP\
ol

I'L,{;" 23R, . Thornhil) Rozd, A_ﬂ 1h '3

. , _ ~ i ' '
i, CAT/ALLD, 7 ) Ne= LS €Y © DaTED 37/)(/ 77

‘ LR Y S
Sl hnih Kyoned v rf\:&ﬁ f‘-w&j\f L RPPLIZANT

YERSYS

£

\\’\, AR - tr 3 f"{if‘& /? 0& \QT\ RES:00 NDFRTS )

TR ReE B MTR XS ST e A

wh Kumm” %»’mtd‘;{ia&v “$1% Lafe dn Mo
Mo o Sadnad, K o Buerlow: Vo LD-101R, M«wx\«

AR S T A Fn 28

\,\x&(mcsw .,
- @ \m\m\ o ‘B‘K&\'“ Y W“‘{\'\ W Q\rwwxw ?Lm\lm&y
PHoox 3\dﬁ§ﬁ§§5t'€1 -

HERTAS the mﬁrglnc V Nﬂfed case has beer trensfe-

-

rred by ¢\ U IR R A AL W undef the Prpyisinns of

I S R RTRLSWT VR R A SN e T amr 4 : . -
'

the Administrative Tribunal Ast' (Mo, 13 of 1923Y and -ecict.

) 1
= 4 1
v ercd in this Tribumsl zs abnve, e . »
:
H ' ) ' ' ) ) ?(
L o g DXL LEL SR ST SR A - o R T WL T ) N °
b Y

£ A . C o ; BT Ly \
, g 5 Mo 23\ of 19 b:sh@ Tribunal has fFixed the
< “ :
of the Court f“ Vit t "\‘L‘. ikﬁb e nf \b “1'3)" 7
,/'*{J BEoLhE LOLIL O \.}&J e ;‘w W t OV e e s :
» . Al
arising out cf the order dated. far ﬁhe hearing of the g
\ - ‘
e e e PSECd DY o matter,
ln_s.: e . o 3 PN i B R e ST IF nO cOQ\JUI‘BﬂCE lo »
T memmeema ot ofema e ean MAODE 0N your behazlf by vouo. -
o sran e e me oo o wwwmons vonvmn e o - 581F5 your ploader or by
e+ s momrein o fom o e = w e SGMEONE duly zuthorised to- -
eot ank - - plead on your behalf, the metter will bz heszred : S
end decided in your absencs,
. \ § o
Given under my hand and Seal af the Trihunszl this ‘ e
. ,ﬁ‘. \ . - . X - I_,‘-vj
o dat of \ﬂi‘i}{1798‘ . ‘ e
e e o eemmmte e L b F ST _ N

) Diveckor ik RS0
DEPUTY RERISTHAR, - | s

Mosalk Nage, thKMow I

N -,
\ * . *
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// Dtiz.9. %9
\in the Honourable Court of ’

Central Aduinistrative Tribunal P(/gf’(

Lucknow Bench,
JAGDL SH  KUMAR BHATNAGAR Vs, Union of India & Others,

- rRef: CaSe No, 495/87 (T).0S NO. 231/85.

[ 20 TN JEE T S O
In connection to my appeal I beg to state as under -
1e That the date of hearing of my above case has been fixed on 21.8.89,

26 That I an withdrawing the power of Attorney f;om my Advocate
Shri D.K. Raizada to be?leadAby me in pex‘sonq,m\'ouqecuulyeo\ .

Fe That my above case is different than other cases of outhouses
decided by the Hon, Tribunal Lucknow Bench,

h, That in this case it has to pointed out that I was first allotted
N on 14.,5.82 a similar quarter LD 106/A which was refused by me on
the grounds that oane of the two outhouses attached with it was not
vacaant and was accupied unautihori sely by one of the employee of
AR RDS0 and administration after considering my application with two
LT outhouses in vaccant position vide allotment order dated 7/10.,10.83
(A copy of order enclosed), ANzt

, 5. That I kept the maid servant the daughter of a widow Smt, Shanti
» Devi W/o Late Shri Ram Chandra Working as Farash RD30 in my 'one
_ of the out house now numbered.-as 'E' and that it was not allotted

to lier atthe time of allottmefit done to such cases by RDSO as has
- X been done in other cases, "

6. That under these circumstances applicant was helpless and has no

motive to defy orders of administration to surrender one out housae
in question,

{0 T That KDS0 Xex administration failed & never imformed that our rent
will be reduced for suci: a surrender, The facthas been judged and
- considered by Hon, Tribunal Lucknow in another case of Shri K.L,
bR

. Dinusia ddcided on @,8, 1989 that order the KDSO to implement within:
three months for reducing the rent and intimating the Hon, Tribunal,

PRAYER

Keaping all the latest developments and decessions of fhe Hon, Tri-
bunal and giving due regards to the justice I _WLTHDRAW MY CASE/APPEAL

NO.495/87(T) pending in this Hon, Tribunal, The wi@idrawal may please
be allowoede ) '

I have no objection in surrending one out House now numbered as “E"

the other one"Ff" is being used for my residential and persohal use as
plhio todavkroom etce

"i All valid orders from admim’.str(ation will be obsyed as in past,
)

“'i ’ 38 faithﬁ.llly,
. ¥ MTAUD Ny
=

(4 (J.K. BHATNAGAR) Pho tographer
Copy tc uvirector General iDsS0 Lucknow  Applicant in case No,.k495/87/(T)
with the request L.ogt out llouse No!'RE!

canl, be gllotted as I will not raise any

objection to the orders, &4l X)QXX 1
(J.K.BHATNAGAR) |
DB mexures 2 PHOTOGRAPHER,
s, eopy o\ alle}mont Yoltev .
2, %y d, ﬁkﬁb‘@*ﬁh”‘ (g:n\ S‘t\anhbe‘ﬂ>
,/;
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governuent of [ndii: hinistry of Rallways

R»aearch Desigis & Standards Organisaticn
Tanak Nabar Lucknow-226011.

Neo A/AL/ 7 _ o Dated ;- /- 70- 53
Sub: Allotrent of residential accomnodation /e.
at Manak Nigar, Lucnnow.

The following officers/Staff are allotted quarters as
irdic2ated against then i~

& . . S Fresent Qre Nu.

| ) BC. haue»&.De51gn1tlon : Ors. No. Alotted _ ARer:arks
~ Shew J KBAmeaf PI )y Lb=iorh Refes. N,, $4. g
o : | | | A ﬁ‘m, ST/kar.
. L (ZA'OSU e;5ed/-1 14'[/ fment Ovm/efv /\./ A/Af//” t'[ﬂl‘é//"/ﬂ‘ )/
e
2. The rent 1iability will couuwence from the 3th da, of issue
- of this letter or the date of vccupation, whichever is earlier.
Ttis per:oc of 8 days will count froi the date the quarters are
nmide available for occupition. it will be the responsibility of the
21lottee to chneck up the avallability of the quarters urUL tue
IOh(uStltp), duSQ/Lucknow. 5
. S - I .
3. The ovcupatlun/vacaulgn slip of tue.guarters of emplbyeef
coencerned shculd be furnlshed ‘diemediately to the Rdun.Secticn as ,
"~ well as to SO/E-I.LI/B:-.[V b, m/xow(ﬁ‘.scau,) |
. ] b, The - eupkoyeu conceruvd shoulé send his. acceptancg of the
s~ allotment within the pericd stipulated in para 2 above. Failure to
do so will be’ taken as refuszl f the 1llOUxent for a per;od of -
o QClic jc‘af‘ .
. In case the ewpliyee. cVncbrned ‘dees not ovccupy the railway

qu:rters within 7 days fro. the date of issue of this allotment
order ne will be liable to pay the rent frus the date as stlpulated
- in para 2 :ove, .

e l/g,\/\
DA/nil. fur Llrector General
1. Officur/Staff Concerned. 6. [lectrical Forenan
2.50/5-11I ¢r IV . 9. Firance & Accounts Branch
3. [own rngineers Be LO/E~L1,E~-IV, DD/d-I1
G, LCM/Abt te. 9. rlec. Chargewan (Metre Sec. )

o 5e AEE 10, ADy/Iele-I. )
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Dt 18.% .39

In the Honourable Court of

Central Administrative Tribunal &
Lucknow Bench,

JAGDL SH XUMAR BHATNAGAR Vs, U.nion of India & Others,

%\“‘52

. Ref: Case No, 495/87 (T).0S NO. 231/85.

s &8 * v v oo
In connection to my appeal I beg to state as under ;-
Te That the date of hearing of my above case has been fixed on 21.8.89,

2e That I am withdrawing the power of Attorney from my Advocate
Shri D.¥W . Raizada to bepleadelby me in perSQn‘g{/q!'aﬂovchu(vcd,

3 That my above case is different than other cases of outhouses
. decided by the Hon, Tribunal Lucknow Bench,

L 4, That in this case it has to pointed out that I was first allotted
N on 14¢5.82 a similar quarter LD 106/A which was refused by me on
the grounds that one of the two outhouses attached with it was not
- vaccant and was accupied unauthori sely by one of the employee of
T RDSO and administration after considering my application with two
outhouses in vaccant position vide allotment order dated 7/10.10.83
(A copy of order enclosed).Anx |

5. That I kept the maid servant the daughter of a widow Smt. Shanti
Devi W/o Late Shri Ram Chandra Working as Farash «#DSO in my one
of the out house now numbered as 'E' and that it was not allotted
to her atthe time of allottment done to such cases by RDSO as has
been done in other cases,

6. That under these circumstances applicant was helpless and has no

motive to defy orders of administration to surrender one out house
in question,

Te That RDS0 Xsx administratioh failed & never imfommed that our rent
e~ will be reduced for suc:: a surrender., The facthas been judged and
'f< considered by Hon, Tribunal Lucknow in another case of Shri XK,L,
Dhusia décided on Q.8.1989 that order the RDSO to implement within
A three months for reducing the rent and intimating the Hon., Tribunal.

P RAYER

Keeping all the latest developments and decessions of the Hon, Tri-
bunal and giving due regards to the justice I_WITHDRAW MY CaSE/APPEAL
NO.L495/87(T) pending in this Hon. Tribunal. The withdrawal may please
be allowede

I have no objection in surrending one out House now numbered as "EY
the other one"F" is being used for my residential and personal use as
pho todarkroom etc,

All valid orders from administration will be obeyed as in paste
%s faithfully,

R —
T- Y XL R

(J.K. BHATNAGAR) Pho to graph:
-Copy to Director Gemeral RDSO Lucknow  Applicant in case No,495/87/(T)
with the request that out House No'E!

can be allotted as I will not raise any é;*
objection to the orders. KRR
] J. K, BHATNAGAR
.:25 Dwvnexores 2 ( )

1, Coby ol atiohment Yektes PHOTOGRAPHER,

1, Coby e| appliaskon (sudShank Devi
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Governcent of India: Ministry 'of Railways
Research Designs & Standards Qrganisaticen
lanak Nagar, Lucknow-226011.
Dated :- 7 U 3«-
: /o .

.

Sub: Allotwent of residential accunwedation”
at Manak Nigar, Luckniow,
The following officers/Staff are allotted quurters as
irdicated against theu s

Se

NG

Sk JK.BA afny.w' PI

Eresent
Qrs. NCg

Aé?_zgﬂ

Qre NC,
Allotted

L. oy /?1 . i ol '(’- $4, gz
b =074 /[ 2 7.
A R

(;(AW esecla Al Trment O clen Ny A//}y“//e ,Qlé//q,)_s/]

Nae & Designation E@marks

The rent 1iability will comwence from the 3th'da, of issue

~of this letter or the date of occupation, whichever is earlier.

.,

This per:od of 8 days will count frcoi the date the quarters are _
rade available for occupation. it will be the responsibility of the
allottee tou check up the 2vailability of the quarters frou tue
IOW(uStltu), dubO/anlnow. .

A .
3. - The oo cupatlun/v.c‘ulyn bllp of tue.quarters ,of emplbyee"
cincerned shculd be furnished. 1uneu1atbly tu the. 1dnnwbectlcn as
well as teo so/m-lLI/h IV b, LLm/lUN(L tte). :

The auployee CUnCVrUbU shoulé send his dccegtance of the~
allctuent within the pericd stipulated in para 2 above. Failure. to
de suv will be taken as refusal of t;u alloblent fur a per;od of
buc fe I‘.

.
qu.:rters witnin 7 days fru.

RCT AT
: R P

-

In case the ewpluyee cuncerned dees not occupy the railway
the date of issue of this allotment

order ne will be liable to pay the rent frus the date as stlpulated

- in para 2 . wwoves
T ',Azﬂka

D“/“ll‘ fur Director General
1. Officur/Staff Concerned, 6. Electrical Forenan _
2.30/3~1I1 ¢r IV 7. fMinance & Accoun'ts Branch
3. Iown rrgineers Be 0O/ E~L,E~-IV, DD/&~I1
4. ICW/3st te. 9. rlec. Chargeuan (Metre Sec. )
5. .:t;_‘:ii; 100 {LD-L/.I.‘DJ.e—IO - .
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. 8% Rogioteation No, Tribuel Adrinctrativo 48572 5% 1907, -

/( t\« AT @Q%aé’ Pos 1755080 -
e" 3

. «
R e i e g 6 D e i b anet

3 K.wa?mﬁﬂ " seeser - . . aDplzﬁmt
wovnion of MOINL, . | S
Harocgagngggomalo . Voocuo "7 ‘Roofordontes! -
& otboro | C '
~ ' 3scation for. hoaring ofl ty L
NN %%NJ D })ﬁgc\' Dgaoo by tho Circuit. Bonch {
5 nuehnown v o
L& \L L/\7

Y

T o & )T ﬁho appldcat ion bogo to msato an unaor-f‘;

>\~#¢Q' 1o 2bat tho appli E hod filod a Rogulor Suit ogoinst tho ordor
—X datod 16,4,84 of Boopondont boforo tho Addl, Hunciff VII,
. lacknocy on 1709085 o . -

2, That tho Suit of tho applieant hpoo now boon'ttnneterrod to thoe |
Central Adninotrative Tribunal, Allobabod, for furthar Connideru-, -
o  tion and’arderp of tno Tribunol on tho Suif, | N

36 fhot opn Additionol Bonch hap already boon eonstituted for hooring ; .
tho oopeo of tho arco of .Allshabdd High Court, Imeknow Boneh'o |

¢ Juriodietion, ot ILucknow itself following tho an'blo Suprono .
A COurt'cBudgonout bk
% :

it o A

L4

/&;\/”ﬂ; @ 4&5 ‘Thot thio addl, Boneh hao olresdy storted functioning et Gondhi
0 \S§ g}ﬁhauan, Lueknow, in tiuo none of Cirouit Boneh,

2
\F>/ ' 3} - Thot tho opplieant and the Rospondent (S) both are fron Lud:now
and the couse of actisns had algo aripen at lucknow ip the
SR juricdjeticn of the Allahabad High Court, Lucknow Beneh, ;
o
c%(i That/tho applicant finda lot of problenms in ottending tho Tribunal
\\ at Allshabad, whereap it would be vory eagy and convenisnt o ‘

“tpé applicant and olgo to the respondents to attond the aforsaid !
/ oapoe before the Cireuit Bonch when they oit at Iucknow; ;

' \\ﬁgatattendlng the sbove eape at Iucknow would-be econonieal to

applieant and &lgo to the Resppndento,

Yhorofore tho applissnt-ap pellant respectfully proys

v
\>x\ that hipc case aforeocid nay please ho trensferred hafore tho
Circuit Boneh ot Lueknovw for rurthor hpoaring and deciofon on tho

| applicant'p Clain,

il s e =

‘! - 9 1998 ' - / i
Egg%gg? _gé%?.eéj & : S Applicant i {? S
* {J.K. Bhni‘rwrfa)f)

LD ic7 A, \/‘cm.rknasey : -
LUC‘ KT‘IC\\

ig A)O—L g m\a& ‘bg“"/v’\ L“\'pf\"‘ ow Pinv 2240 1)

( Cy e,w.l' Poencla %?«55046;

T e e e .
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g Bifore the Hon'ble Central Adminstrative Tribunal, \ >}>

/’ Cireuit Beneh, Iucknow,

Registratisn No, Tribunal Adninstrative 4% of 1987,

e
F,F, 17.5.88
b
J. K. BHATRAGAR cesoes Applicant
Yyion of INDIA £, | |
Divoetor General, Verougo Respondent s,
RDS% Lucknow <}/
& others a
Application for hearing of ny (BB E()
Cape by the Circuit Bench
Iucknow, %, .
— Y
| Tho applicstion begs to gtate as under:& l{%;;\ag
- 1. That the applicant had filed & Regular Suit against the orde
dated 16,4.84 of Bospondent before the Addl, Mumsiff VII,
- Iueknow on 17.9.85

2o That tho Suit of the applicant has now been transferred to the
Central Adminsttative Tribunal, Allahabad, for further Congidera-
tion and orders of the Tribunal on the Suit,

3 That an Additional Benech hag already been constituted for hearingl
the cases of the area of -Allahabdd High Court, Iumcknow Bench's
jurisdiction, at Iucknow itseclf followimg the Hom'ble Surrene
Court! gsHudgenent,

4, That this addl, Bench has already started functiening ot Gandhi
Bhawan, Lucknow, in the nane of Circuit Bench,

5, That the applicant and the Respondent (S) koth are from Lud now
and the cause of cctisns had algso arisen at Luckuow in the
jurisdiction of the Allakabad High Court, Lucknow Eench,

6o That the applieant finds lot ef problems in attending the Tribura
at Allahabad, whereas it would be very eagy and cenvenient %o

. the applieant and also to the respondents to attend the aforsaid

! case before the Circuit Bench when they sit at Iuckmow;

Te That attending the above csse at Iumcknow would be econemical to
: the applieant and algo to the Resppndents,

{ Wherefore the applicant-ap pellant respectfully prays
: that his case aferesaid nay please he transferred kéfore the

| .\ Circuit Bench at ILucknow for further hparing and decision on the
|1 .. o~ _applicant's Clain,

' “ . S

oW @%zqiotL
/, “"Luckl\:tow 6.9 . 199 . p.,g%,

~ n . ) &
LDated: - 284 B8 % > Applicant l

~ ( 3. K.Bhalnagay )

- o
‘ AT ,

\l \ - LY ie7 A 4 .

! g el o7 A, Nanﬁknea@;(
| AN A Loe KiNow
| _ AT Pin 22€0 10
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Hon'* Mr. Justice K, Nath, V.C.
Hon® Mr. K.J, Ranan, A.M,

Shri D.K,., Raizada, learned counsel for the
applicant amrd Shri Prashant Matiur, leammed
counsel for the respdndents are pvresent.

Shri Mathur files counter affidavit on behalf
of the respondents. Shrl Raizada recuests
for and is allowed three weeks time to file
rejoinder, ;

On the request of learned counsel for both the
rarties, this case is listed for f£insl hearing
on_1-8-89.

AoMo - V oco

(sns)






